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HIGH COURT OF JUDICATURE AT ALLAHABAD
LUCKNOW

WRIT - C No. - 14359 of 2021

All Services Global Pvt. Ltd. Thru. Y ogendra
Smgh Petitioner(s)
Versus

State Of Up.Thru.Prin.Secy.Medical
Healthandfamily Welfareandanr

..... Respondent(s)
Counsel for Petitioner(s) - Amit Dwivedi, Apoorva Tewari, Ram
R4, Rishabh Raj
Counsel for Respondent(s) : C.S.C., Neerav Chitravanshi

Court No.-1

HON'BLE RAJAN ROY, J.
HON'BLE ABDHESH KUMAR CHAUDHARY, J.

1. Affidavit of compliance filed by the learned Standing Counsel is taken
on record.

2. After arguing the matter at some length, Sri Ram Rg] says that he may
be permitted to withdraw the writ petition with liberty to invoke the
arbitration clause as was ordered earlier in the earlier round of litigation,
as per law.

3. Accordingly, the writ petition is dismissed as withdrawn with
liberty aforesaid in so far it may be permissible in law.

(Abdhesh Kumar Chaudhary,J.) (Rajan Roy,J.)
February 12, 2026

Anuj Singh
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High Court of Judicature at Allahabad,
Lucknow Bench
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